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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
O. A. No.  750 of 2023 

    

IN THE MATTER OF:  
 

VARUN GULATI                                   ...APPLICANT 

Versus  
 

STATE OF HARYANA & ORS.          ....RESPONDENTS 
 

 

OBJECTIONS ON BEHALF OF THE APPLICANT TO 
THE REPORTS DATED 04.04.2024, 15.07.2024, 
(BAHADURGARH), 15.07.2024 (GURUGRAM), 

04.04.2024, 12.07.2024 (SONIPAT), 

11.07.2024 AND 14.10.2024 (FARIDABAD) 
 

MOST RESPECTFULLY SHOWETH: 
  

1. That the above captioned matter is pending for 

adjudication before this Honourable Tribunal and is 

coming up for hearing on 04.02.2025.  

 

2. The Honourable Tribunal vide order dated 

03.01.2024 constituted a joint committee 

comprising of representative of the Member 

Secretary, Central Pollution Control Board (CPCB), 

Member Secretary, Haryana State Pollution Control 

Board (HSPCB) and District Magistrates of District 
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Sonipat, Faridabad, Gurgaon and Jhajjar to carry 

out the inspection and to ascertain the correct 

ground situation and to also collect the sample of 

the discharge by the units and obtain the sample 

analysis report and take remedial action in 

accordance with law.  The relevant portion of the 

order is produced herein as below:-  

“Hence at this stage we deem it proper to 

constitute a joint committee comprising of 

representative of the Member Secretary, Central 

Pollution Control Board (CPCB), Member Secretary, 

Haryana State Pollution Control Board (HSPCB) 

and District Magistrates of District Sonipat, 

Faridabad, Gurgaon and Jhajjar. The District 

Magistrates of the concerned districts will act as 

Nodal Agency for the work of the committee in that 

district. The joint committee will carry out the 

inspection and will ascertain the correct ground 

situation and will also collect the sample of the 

discharge by the units and obtain the sample 

766



6 
 

analysis report and take remedial action in 

accordance with law. The committee will complete 

the said exercise within a period of three months 

and submit the action taken report atleast one 

week before the next date of hearing by email at 

judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the 

form of Image PDF” 

 

3. That accordingly, in compliance of the above, the 

joint committee conducted the inspection of 

various dying units in Sonipat, Faridabad, Gurgaon 

and Jhajjar, as stated by the applicant in the 

original application and submitted reports before 

this Honourable Tribunal.  

 

4. It is humbly submitted that the action taken report 

filed by the joint committee is lacking the material 

particulars. The report is a vague report which is 

prepared wherein the true facts have been 
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concealed from the Honourable Tribunal thereof, in 

order to mislead the Honourable Tribunal.  

 

5. The applicant herein raise following objections to 

the reports of the Joint Committee concerning the 

inspection of various dyeing units at various 

places, which has failed to take the necessary 

remedial action against the continued violations of 

environmental laws and pollution norms. 

 

6. PRELIMINARY SUBMISSION:- 

6.1. The Honourable Court, in its order dated 

03.01.2024, specifically ordered the Joint 

Committee to collect samples of the 

discharge from the dyeing units and submit 

an analysis report. However, the report 

submitted by the Joint Committee fails to 

mention any such samples being collected or 

any analysis being done. This blatant 

disregard of the Court's directions is deeply 
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concerning and undermines the credibility of 

the Committee's efforts. 

 

6.2. The action taken report/ status report 

submitted does not provide any sufficient 

evidence or documentation of the actions 

taken to ensure compliance with 

environmental regulations. The failure to 

outline any steps taken to rectify the pollution 

issue further exacerbates the situation. The 

absence of corrective measures, such as 

suspension of operations of illegal units & 

recovery of Environment Compensation, 

raises serious concerns about implementation 

of the environmental norms. 

 

7. OBJECTIONS TO THE REPORT DATED 

04.04.2024 & 15.07.2024 (JHAJJAR) FILED 

BY REGIONAL OFFICER, BAHADURGARH, 

HSPCB 

 

7.1. The report submitted by the Regional officer, 

Bahardurgarh HSPCB dated 04.04.2024 & 
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15.07.2024 are absolutely vague and false 

report which are prepared with malafide 

intentions as true facts are hereby concealed 

in these reports by the Regional officer, 

Bahadurgarh, HSPCB.  

 

7.2. That the interim report dated 04.04.2024 

and final report dated 15.07.2024 filed by 

the Regional officer, Bahadurgarh, HSPCB 

states that the all the five locations given by 

the applicant, were duly inspected by the 

joint committee along with the Regional 

officer Bahadurgarh on 27.03.2024 and were 

found to be dismantled and sealed. However, 

contrary to it, out of 5 locations, 3 locations 

were still found to be running/ operating by 

the applicant after the inspection by joint 

committee, due to the connivance of the unit 

owners with the RO Bahadurgarh. The 

applicant on noticing that the dyeing units 

were still running in an illegal manner, sent 
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a mail to Chairman & Member Secretary of 

HSPCB on 20.08.2024 to take action against 

the illegal units, who taking the cognizance 

on the mail of the applicant at once directed 

the RO Bahadurgarh to submit action taken 

report of these units. 

The True copy of the mail sent by the 

applicant dated 20.08.2024 to the 

Chairman & Member Secretary of HSPCB 

is annexed herewith and marked as 

ANNEXURE A/1. 

  

7.3. The Regional officer, Bahadurgarh, HSPCB 

thereafter submitted the report to the 

Member secretary HSPCB on 23.08.2024 in 

which it was verified that the units which the 

applicant noticed to be operational were 

inspected on 20.08.2024 and they were 

found running illegally.  The units were again 

sealed on 20.08.2024 on the complaint of 

applicant. Also, due to the kind consideration 
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of the complaint of the applicant by the 

Chairman & Member Secretary of HSPCB, the 

environment compensation of these units 

was also enhanced.   

The True copy of the action taken report 

dated 23.08.2024 is annexed herewith 

and marked as ANNEXURE A/2.  

 

7.4. That the latest action taken report dated 

23.08.2024 is not yet filed by the Regional 

officer, Bahadurgarh, HSPCB before this 

Honourable tribunal, for the reasons best 

known to him only. Therefore, the applicant 

has filed the ATR dated 23.08.2024 

(Annexure A/2) for the kind consideration of 

this Honourable tribunal.  

 

7.5. That till date, the Environment compensation 

imposed on the units in Jhajjar is also not yet 

recovered by the Regional officer, 
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Bahadurgarh, HSPCB, even after passing of 

almost 6 months.  

 

7.6. That the dyeing units are still operational in 

Jhajjar, Bahadurgarh despite applicant’s 

repeated complaints and requests to the 

Regional officer, Bahadurgarh, HSPCB to seal 

the illegal units. The units are running with 

the connivance of the unit owners with the 

authorities. The applicant recently on 

25.11.2024 tweeted to the authorities 

showing them the photos & videos of the 

dyeing units operating despite being illegal, 

but still no action has been taken by any 

authority till date and the units continue to 

operate illegally causing extreme 

degradation of the environment.  

The Tweet dated 25.11.2024 made by 

the applicant along with photo showing 

dyeing units operating illegally in 
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Bahadurgarh are annexed herewith and 

marked as ANNEXURE A/3.  

 

8. OBJECTIONS TO THE REPORT DATED 

15.07.2024 (GURUGRAM)  

 

8.1. That the report dated 15.07.2024 filed by the 

joint committee in respect to the illegal 

dyeing units operating in Gurugram is 

absolutely vague and false. The report lack 

material particulars and true facts have been 

concealed thereof from this Honourable 

Tribunal.  

 

8.2. That no environment compensation is being 

imposed and recovered on the units which 

were found operating without valid CTE & 

CTO and violating the environmental norms. 

 

8.3. That all the units which were inspected by 

the joint committee were found having 

borewells installed in their units which are 

extracting ground water without obtaining 
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any permission. No environment 

compensation for illegal extraction of ground 

water on these units is imposed by the 

committee. The report lacks any action taken 

or corrective measures taken against the 

units which are found violating the norms.  

 

8.4. That it is an admitted fact in the report by 

the joint committee that all these units were 

found operating without CTE & CTO and 

HWRA permission in residential/ non- 

conforming areas, still the HSPCB has given 

the show cause notice to three of them (at 

serial no. 20, 21 & 22 at page 414), whereas 

such units must be immediately sealed when 

found flouting the environmental norms and 

that too in non- conforming areas. Moreover, 

no action is being taken on these units till 

date as they are operating till date. It is also 

humbly submitted that in many cases, the 
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closure order is given to the illegal units after 

one year of serving them with the show 

cause notice which gives them ample of time 

to flee away.  

The Photographs showing the illegal 

units still operating illegally in 

Gurugram (photograph taken on 

07.12.2024 & 09.12.2024) is annexed 

herewith and marked as ANNEXURE 

A/4.  

 

8.5. That in one of the inspection report of the 

unit (page no. 625), the report states that 

“unit found closed from outside. It is 

apprehended that the unit operates in odd 

hours and has been closed on arrival of the 

team”. It is humbly stated that in most the 

cases, the units is found locked when the 

inspecting team goes to inspect the unit, but 

in actual, the unit operates all through the 
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day and night but gets immediately closed 

when they get to know about the arrival of 

the inspecting team. This cannot happen 

without the connivance of the unit owners 

with the officials of the department, which 

clearly shows that the inspections are held 

and the reports are made with the malafide 

intentions in order to save the violators. 

Once the team goes, the units are again 

operated. This act of violators shows the 

fraud and cheating being committed by 

them, at the stake of the environment.  

 

8.6. That the applicant on 07.12.2024 & 

09.12.2024 made a tweet to the CPCB & 

HSPCB complaining them about the units 

operating illegally. These are the same units 

which are shown as closed/ dismantled in the 

report. No action, till date, is being taken on 

the complaint made by the applicant as they 

are still operating till date.  
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The Tweet dated 07.12.2024 & 

09.12.2024 made by the applicant are 

annexed herewith and marked as 

ANNEXURE A/5.  

 

9. OBJECTIONS TO THE REPORT DATED 

04.04.2024 & 12.07.2024 (SONIPAT) FILED 

BY REGIONAL OFFICER, SONIPAT, HSPCB 

 

9.1. That the report dated 04.04.2024 & 

12.07.2024 filed by the Regional officer, 

Sonipat, HSPCB in respect to the illegal 

dyeing units operating in Sonipat is a vague 

report which lacks material particulars. 

 

9.2. That no environment compensation is being 

imposed and recovered on the units which 

were found operating without valid CTE & 

CTO and violating the environmental norms. 

 

9.3. That no environment compensation for 

illegal extraction of ground water by these 

units is imposed by the committee. The 
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report lacks any action taken or corrective 

measures taken against the units which are 

found violating the norms.  

 

9.4. That it is an admitted fact that all these units 

were found operating without CTE & CTO and 

HWRA permission in residential/ non- 

conforming areas, still the HSPCB has given 

the show cause notice to three of them (at 

serial no. 20, 21 & 22 at page 414), whereas 

such units must be immediately sealed when 

found flouting the environmental norms and 

that too in non- conforming areas. Moreover, 

no action is being taken on these units till 

date as they are operating till date. It is also 

humbly submitted that in many cases, the 

closure order is given to the illegal units after 

one year of serving them with the show 

cause notice which gives them ample of time 

to flee away.  
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10. OBJECTIONS TO THE REPORT DATED 

11.07.2024 & 14.10.2024 (FARIDABAD) 

FILED BY REGIONAL OFFICER, FARIDABAD, 

HSPCB 

 

10.1. That the report dated 11.07.2024 & 

14.10.2024 filed by the Regional officer 

Faridabad in respect to the illegal dyeing 

units operating in Faridabad is absolutely 

vague and false. The report lack material 

particulars and true facts have been 

concealed thereof in order to mislead the 

Honourable Tribunal.  

 

10.2. That the report dated 11.07.2024 submitted 

by Regional officer, Faridabad states that no 

dyeing activity was found as the units were 

dismantled & sealed. Contrary to this, as per 

the RTI dated 23.08.2024, the inspections of 

the units whose geo locations were provided 

by the applicant, took place on different 

dates, in which out of 30 units, 16 units were 
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found to be operating without valid CTE and 

CTO. The show cause notices were also 

issued to those units by the Regional officer 

Faridabad on different dates. This fact has 

not been disclosed by the R.O Faridabad in 

his report, whereas the report states that out 

of 30 units, only 5 were found to be 

operating. 

The True Copy of the Show cause 

notices issued by the R.O Faridabad to 

illegal units are annexed herewith and 

marked as ANNEXURE A/6.  

 

10.3. That the dyeing units which the R.O 

Faridabad claimed to be dismantled and 

sealed are till date operating without valid 

CTE & CTO and continue to discharge 

harmful pollutants in the nearby drain. This 

is being done with the connivance of the 
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units owners with the authorities for ulterior 

motives.  

The Photograph showing illegal dying 

units operating in Faridabad 

(photographs taken by applicant on 

09.01.2025 is annexed herewith and 

marked as ANNEXURE A/7.  

 

10.4. That the applicant on noticing that the units 

are still operational, sent a mail to Chairman 

HSPCB, MS CPCB, MS HSPCB on 17.10.2024 

to take action against those units, but till 

date no action has been taken on those units. 

The applicant on 09.01.2025 made a tweet 

tagging CM Haryana, DC, Faridabad, HSPCB, 

CPCB to take action against these units but 

no action has been taken.  

The True copy of the mail sent by the 

applicant on 17.10.2024 to Chairman 

HSPCB, MS CPCB, MS HSPCB along with 

tweet dated 09.01.2025 is annexed 
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herewith and marked as ANNEXURE 

A/8.  

 

10.5. That the HSPCB has mislead this Honourable 

Tribunal by concealing the true and actual 

facts about the polluting dying units and by 

filing false reports before this Honourable 

Tribunal. The applicant on 10.10.2024 sent a 

mail to Chairman, HSPCB, MS, HSPCB 

regarding filing of false ATR in Hon’ble 

Tribunal regarding operation of illegal dyeing 

units in Faridabad, Sonepat, Jhajjar and 

Bhadurgarh as these units till date 

operational and HSPCB has falsely claimed 

that the necessary steps has been taken to 

shut down these units.  True Copy of mail 

dated 10.10.2024 sent by applicant to 

Chairman, HSPCB & MS, HSPCB is 

annexed as ANNEXURE A/9. 
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10.6. Without prejudice and in addition to the 

aforesaid submissions, it is humbly 

submitted that the respondent units are still 

non- compliant and are acting in flagrant 

violations of the environmental norms. The 

illegal dying units are still a potential source 

of adverse impact on the environment as 

they are continuously operating without CTE 

& CTO and are discharging the dyeing toxic 

effluent into the drains in open.  

 

10.7. That the above objections raised by the 

applicant against the reports filed by the 

HSPCB shows that the compliance report is 

nothing but totally false, incomplete and 

frivolous reports, which is prepared with the 

ulterior motives. The report has also 

concealed important facts from this 

Honourable Tribunal. 
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11. PRAYER 

In view of the aforesaid facts and circumstances 

it is prayed that this Honourable Tribunal may 

graciously be pleased to:-  

a. Nullify and reject the reports dated 

04.04.2024, 15.07.2024 (Bahadurgarh), 

15.07.2024 (Gurugram), 04.04.2024, 

12.07.2024 (Sonipat), 11.07.2024 and 

14.10.2024 (Faridabad). 

b. Constitute a new inspection Committee 

comprising a representative of NMCG to be a 

part of Joint Committee.  

c. Direct the Joint Committee to file a fresh 

action taken report and to inspect all the units 

in operational in Sonipat, Faridabad, Gurgaon 

and Jhajjar. 

New Delhi 
Dated.....02.2025 

Through 

 

 
    S.A. ZAIDI & MANSI CHAHAL 

ADVOCATES 
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                                                                                  ANNEXURE A/3 
  

TWEET DATED 25.11.2024 MADE BY APPLICANT ALONG WITH 
PHOTOGRAPH SHOWING DYEING UNIT OPERATING ILLEGALLY IN 

BAHADURGARH 
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                                                                                    ANNEXURE A/4 

 
PHOTOGRAPHS SHOWING THE ILLEGAL DYING UNITS OPERATING IN 

GURUGRAM (PHOTOGRAPHS TAKEN ON 07.12.2024 & 09.12.2024 
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TWEET DATED 07.12.2024 & 09.12.2024 MADE BY APPLICANT  
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PHOTOGRAPHS SHOWING ILLEGAL DYEING UNITS OPERATING IN 

FARIDABAD (PHOTOGRAPHS TAKEN ON 09.01.2025 
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